
 
 
 

 
            

       
 

 
 

 
     

    

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Cont.Cas(C)[SH]21/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

8-7-2013 

None appears for the petitioner.
 

List this case on 5-8-2013.
 

JUDGE 
S.Rynjah 



 
 
 

 
            

       
 

 
 
 
        

            

  

 

 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

RFA[SH]2/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

8-7-2013 

List this case for final hearing on 29-7-2013. 

Misc. Case No.[SH] 203/2013 will be taken up at the time of 

final hearing. 

JUDGE 
S.Rynjah 



 
 
 

 
            

       
 

 
 

 
       

      

     

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]143/2010 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

8-7-2013 

Perused office note dated 2-7-2013.
 

Await service report for respondent No.2.
 

List this case on 5-8-2013.
 

JUDGE 
S.Rynjah 



 
 

 
 

            
       

 
 

 
 

          

         

  

        

  

    

 

 
 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]6/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

8-7-2013 

Learned counsel appearing for the respondent No. 1 and 2 

prays for further four weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

Earlier interim order passed shall continue until further 

orders. 

List this case on 5-8-2013. 

JUDGE 
S.Rynjah 



 
 

 
 

 
            

       
 

 
 

 
         

       

   

    

        

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]56/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

8-7-2013 

Mr. S.C. Shyam, learned counsel appearing for the 

respondents submits at the Bar that the respondents are filing 

affidavit-in-opposition today itself. 

List this case on 29-7-2013. 

In the meanwhile, petitioner may file rejoinder affidavit, if 

necessary, 

JUDGE 
S.Rynjah 



 
 

 
 

             
       

 
 

 
 

        

             

   

        

        

  

       

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]156/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

8-7-2013 

Mr. S.C. Shyam, learned counsel appearing for respondent 

No. 1 to 4 and 6 submits at the Bar that the respondents are not 

filing affidavit-in-opposition. 

Learned counsel appearing for the petitioner prays for four 

weeks’ time for filing reply to the affidavit-in-opposition filed by 

respondent No.5. 

List this case for final hearing on 12-8-2013. 

JUDGE 
S.Rynjah 



 
 

 
 

 
       

 
 

 
 

         

   

       

         

 

 

 
 

 
 
 

WP(C)[SH]213/2011 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

8-7-2013 

Perused judgment and order dated 24-5-2013 passed in Writ 

Appeal No. (SH)14/2012. 

Heard learned counsel appearing for the parties. 

List this case for final hearing in the usual course. 

JUDGE 
S.Rynjah 


